1, The Senier Superintendent of Fest

2, The applicant wQEvinﬁorued by the impugned erder No,

{

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL -: HYDERABAD BENCH |

AT HYDERABAD
0.A.No. 1177/97 | Date of Order s 18,2.98
BETWEEN : | |
M.Krishna Rao | -~ applicant.
AND

Offices, Visakhapatnam,

2.. The Post Master General, Waltair.
Up-lands, Cisakhapatnam,

3. The Chief Post Master General,

Abids, Hyderabad. _«+ Respondents,
Counsel for the Applicant «e Mr.M.Kesava Rao
Counsel for the Respondents .. Mr.V.Rajeswara Rao ||
CRAM:

'HON'BLE SHRI R.RANGARAJAN 3 MEMBER (ADMN,)

X As per Hon'ble Shri R,Rangarajan, Member (Admn,) X

Mr, M,Kesava Rao, learned counsel for the applicant
and Mr,V,Rajesvara Rao, learned standing coumsel for the

respondents,

B/ED/3/296/Nadupuru/97-98, dated 5.,5.97 (A-1) that his services -

will be terminated on 11.9.97(%fter Nooe)as he attains the

age of 65 years, The applicant submits that he was born on

September 1934 and hence the date of birth as 12,9.32 is

incorrect and on- that basis terminating his services on the ‘

afterncon of 11,9,97 by the impugned order is irregular and l R

he should be ‘continued till September 1999,




it as illegal, arbitrary and for a conSequential declarapygn

- 4, The . learned counsel for the applicant submits that in .

I also f£ind in the extract from page-16 of Register -1 showing
. |

. Ne

.0201

3. This OA is filed for setting aside the impugned memo

No ,8/BD/3/296 /Nadupuru/97-98, dated 5,5,97 of R-1 by hold ing

that the actual date of birth of the applicant is September
1934 a5 entered in the inSpection reports and further direct the
respendents to continue him till 12,9,99 as EDBPM with all

consequential benefits,

i

the inspection reports dated 12.12,92 his date of birth is
shown as September 1934, Similarly in the inspection report
for the year 1994 His date of birth is onceagain shewn as
Sep;ember 1934 and for the inspection report fo6r the year 1995
also it is shown as September 1934, Hence he subnmits that
his date of birth 15 to be taken as 1934 and not as 12.5.32 t@qi

retire him on the afternoon eof :999:!Tqﬁ77e

S. ‘Hggnikhe leamed counsel for the applicant also fairly
submitted that he has noi.recordcd;Fo prove his age otherthan
the date of birth entered in the inspection reports as refarred
to above, If suitable entry of his date of birth as 12,9,32
is kecorded in the official records the same may be taken

after verifying the correctness of that entry,

6. The learned caunsei for the respondents brought ¢to

our notice the initial letter submitted by the applicant in |
the year 1951 for appointing him as ED Agent. 1In that letter .
enclosed as annexure to the reply the_applicant himSelf stateé
that he is aged 18 years in the year 1951,:ﬁf that is the !
admission of his date of birth by the applicént then his '
date of birth taken as 12,9,32 canhot be disputed, Further

the particulars of ED Agents in Visakhapatnam Sub.DiviSion thé
4 o |
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date of birth of the applicant is recorded as 12,9,32,
$imilar eﬁtries are also available in Page-6 oOf Register-2 I-
showing the particulars of the ED Agents ianiéakhapatném' 'J;
Sub Division, ©On 1.7.93 the Senior Superintendent of Post .
Offices has attested the date of birth of the applicant as
12.9,32, It is also seen from the extract of Page-1 of ED
seniority list of Senior Superintendent of Post Offices of |
Visakhapatnam division the date of birth of the applicant is ||
Ientered as 12.9,32. Even in the entries of the inspection |'
report of 1994 and 1995 relied upon by the applicént as j

September 1934 has been corrected as 12,9,32,

7. In view of tre number of evidences available to show o
that the applicant was borne on 12.9.,32, mere statement in }.
the inspection reports showing his date of birth as Septenber
1934 cannot be taken 2s a relieble evidence to come to the

conclusion that the applicant was borne in 1934,

8. In view 6f what is stated above 1 haveﬁno hesitation :
€

to say that the applicant's date of bi;z: bad[sorréz:ly entered’
- - . . "W" ' . 0 1 . .
as 12.9,32 and because of that fact the, date of birth cannot
: - - '
be sustained, 1In that view th¢AOA is only liable to be

dismissed amd accordinglyidiSmiSSgd. No costs,

o=

( R.,RANGARAJAN )
Member (Admn, )

Dated : 18th February, 1998 %/M
(Dictated in Open Court) 7 L
' R
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Copy to:

1.

2,

3.

4,
5
By
7.

One copy to D.R({R),CAT,Hyderabad,

The Senicr Superintendent of Post Offices,
Visakhapatpam,

The Postmaster Gpneral Waltair Up—lands,
Visakhapatnam.

The Chief Fost Master Genesral, Abids,
Hyderabad.

Ore copy to lMir.M.Kesava Rao,Aduocate,CAT,Hydérabad.
One copy to Mr.V.Rajeswara Rao,Addl.CGSEC,CAT,Hyderabad.

One duplicate copy. |
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